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ANNEXUREA1

STANDARDOPERATINGPROCEDURE (SOP)FORRESUMPTIONOF PHYSICAL
FUNTIONINGINTHEHIGHCOURTOFDELHIW.E.F.01.09.2020

(A)Regulationsrelatingtoentryinthecourtblocksforattendingphysicalhearings
andVCCourtRoomsforVCHearings

1)Entryintothecourtblock,forthepurposesofattendingphysicalhearingsandVC
hearingsshallstandrestrictedto-:

 OnlyoneAdvocateperpartywhosevakalatnamaisonrecordorwhohas
beendulyauthorizedbysuchAdvocatetoappearandwhosecaseislistedfor
hearingthatday.

 SeniorCounselengagedbyanysuchAdvocate.
 RegisteredClerkonlyforthelimitedpurposeofdeliveringheavyandbulky

casefilesofsuchAdvocatesatthedesignatedpoint.SuchClerkshallleave
thecourtblockandshallenteragainonlytorecollectthesame.

 Standing/Nominatedcounselforanyoftheparty/entitywhosecasesare
listedforphysicalhearingthatday.

 Party-in-personwheresuchpartyispursuingthecasehimself/herselfwithout
anylegalassistance.

2)Noentryinthecourtblocksshallbepermittedto:-
 Juniors,InternsorlawstudentsassociatedwiththeAdvocateconcerned
 Relativeofanyparty-in-person/litigant
 Non-registeredclerks

3)Nolitigant,whoisrepresentedbyanyAdvocate,wouldbepermittedentryunless
thereisspecificdirectionbytheHon’bleCourt.

4)TheAdvocates,Party-in-personandregisteredclerksabovetheageof65years
andthosesufferingfrom co-morbiditiesmayrefrainfrom appearingincourts.

5)Personsdisplayingsymptomsofflu,fever,coughetc.shallnotbepermitted
entryinsidethecourtcomplex.

6)Following mandatorynorms are to be followed byallconcerned who are
permittedtoenterthecourtbuilding/courtroom:-

 Wearingofmaskalltimes.
 Undergoingthermalscanningatthedesignatedentrypointsandrandom
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checkinginsidethecourtblocks.
 Sanitizingthehandsbefore/atthetimeofentry.
 Strictadherenceto the norm ofsocialdistancing within the court-

complex.
 Social/physicaldistancingbymaintainingaminimum distanceofsix

feet.
 Adherencetoallthedirections/guidelines/SOPs/advisoriesissuedby

theGovernmentofIndiaandtheGovt.ofNCTofDelhiinrespectofthe
Covid-19pandemic.

(B)CourtBlocksforPhysicalHearing

1)Physicalcourtsshallfunctionfrom allthethreeblocksi.e.Block-A(MainBlock),
Block-B(ExtensionBlock)&Block-C(NewBlock).

2)ThecauselistshallspecifyinadvancetheCourtswhichshalltakeupmatters
through physicalhearing mode and those which shallfunction through
videoconferencing.

3)Entryinsidethecourtblocksshallbepermittedfrom thedesignatedentrypoints.

4)IT Branch is developing e-solution ofsending QR code to the concerned

Advocate/litigantthroughSMS/emailsothattheyarepermittedphysicalaccess

ongivendaythroughscanningofsuchQRCode.Tillthetimesuche-solutionis

developed,copyofthecauselistshallbeavailableatthedesignatedcounter

neartheentrypointoftheparticularcourtblock.Thedesignatedcourt-staffshall

note the name and mobile number of the concerned

Advocate/litigant/RegisteredClerkagainsttherelevantitem number(s)ofthe

causelist.OnceentryispermittedtoanyAdvocateforanysuchcase,noother

Advocate,forthesamecaseandforthesameparty,shallbepermittedtoenter

insidethecourtblock.Strictinstructionshavebeenissuedtosecuritypersonnel

forcompliancethereof.Advocatesarerequestedtoco-operateinthisregard.

5)DHCBAshallrenderdueassistanceinthisregardbydeputingAdvocate(s)on

rotationalbasistofacilitatesmoothandbettermanagement.

6)Asfaraspossible,useofliftbeavoidedforgoinguptofirstfloor.LiftOperator
hasbeendirectedtopermitentryofmaximum threepersonsatatime.

7)Oncethematterisover,learned Advocate/party-in-personshallimmediately
leavefrom thedesignatedexitpoint.
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(C)Time-slot/StaggeredEntry

1)Entrytimetoanycourtblockshallberegulatedasperthetimeslotsmentioned
inthecauselistfordifferentbatchesofcases.Eachbatchshallconsistof10
cases.Nopersonshallbepermittedentryinsidethecourtblocksbeforethe
designatedtime-slotasperthecauselist.

2)Entryshallberestrictedandregulatedinthefollowingmanner:-

 Theentryofthefirstbatchtotheparticularfloorinthecourtblocks

wherephysicalhearingistotakeplaceshallbeginat10.00am.

 Thesecondbatchshallbepermittedentrytoadesignatedwaitingspace

insideeachCourt-blockat11.15am.Thisbatchwillbecalledforentryto

theparticularfloorinthecourtblockswherephysicalhearingistotake

placeatthegiventimeslotof11.30am orlaterifthecasesofthefirst

batcharestillinprogress.

 Thethirdbatchshallbepermittedentrytoadesignatedwaitingspace

insideeachcourtblockat12.15pm.Thisbatchwillbecalledforentryto

theparticularfloorinthecourtblockswherephysicalhearingistotake

placeatthegiventimeslotof12.30pm orlaterifthecasesoftheearlier

batcharestillinprogress.

 Therewouldbeabreakbetweenhearingofeachbatchofcasesinorder

tofacilitatethesanitizationofthecourtroomsandotherareas.

(D)ArrangementsInsidetheCourtroom

1)Inordertoensurestrictadherencetothenorm ofsocialdistancing,seatsin

eachcourtroom havebeenlimitedtobareminimum.

2)Entryinthecourt-room shallbepermitted to thoseAdvocates/party-in-

personwhosematteriscalledoutforhearingandalsofortheAdvocates

whoseitem istheimmediatenext,subjecttoavailabilityofspace.

3)RestoftheAdvocatesshallwaitoutsidethecourtroom inthedesignatedarea

fortheirturn,whilemaintainingsocialdistancingnorm.

4)Thedisplayboardsshallbefunctionalfortheirconvenienceandinformation.

5)Ordinarily,norequestforpassovershallbeentertainedtoensureadherence

totimeslots,effectivelyregulatingtheentryandorderlyconductofcases.
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(E)OtherFacilities

1)Drysnacks,coffee,tea,waterbottleetc.shallbeavailableforsalefrom the

kioskandcanteen.Nosittingortheconsumptionofthedrysnacksand

beveragesetc.shallbepermittedinsidethecanteen.

2)LawyersChambersshallremainopenasperthestaggeredtimingsproposed

byDHCBAandasapprovedbytheHighCourt.

3)TheLibrary,BarAssociationsHalls,commonrooms,canteens(exceptfor
take-away)shallremaincloseduntilfurtherorders.

4)OathCommissionerandtypistsshallbepermittedtositatthedesignated

placesonrotationalbasis.

5)Court-feeCounterandScanningfacilityshallbeavailableandmannedby

requisitenumberofofficialsonarotationalbasis.

6)VisittotheBranchesformakingenquiriesshallnotbepermitted.

7)AllenquiriesshallbemadeattheFacilitationCentre.

(F)System ofMentioning

1)Theexistingsystem ofmentioningofurgentmattersthroughthedesignated

linkshallbecontinuedtillfurtherorders.

2)Alltheurgentmattersbefiledthroughonlinee-filingmoduleonly.Reasons

forurgencybeveryclearlyspecified.

3)Allfilingshallbeaccompaniedwiththeproofofpaymentofrequisitecourt

feeaswellastheaffidavitdulyattestedbytheOathCommissioner.Ine-filing

module,scannedcopyofthereceiptofcourtfee/attestedaffidavitshallbe

uploaded.

4)Registryshallensurethatthecourtfee,obtainedonlinebytheconcerned

Advocate/party,isdulycancelled/lockedafterverification.

5)Atthetimeofe-filing,theconcernedAdvocateshallclearlymentioninthe

prescribed slotwhethersuch Advocate desires the matterto be heard

throughvideoconferencingorthroughphysicalmode.However,thematter

shallbelistedaspertheearliestavailableslotofrosterBenchconcerned,
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dependingontheoptionsoprovided.

6)UrgentcasesshallbelistedbeforetheHon’bleCourtasperRulesandafter

removalofobjections.However,thelistingbeforetheCourtshallbesubject

toadministrativeexigency.

7) Non-urgentmattersshallbepermittedtobefiledinphysicalmode/hard

copyalso.However,suchcasesshallbetakenupforscrutiny/processing

after72hoursoffiling.

(G)MatterstobetakenupbytheHon’bleCourts

1)AlltheHon’bleCourts,whetherconductingproceedingsthroughphysicalmode
orthroughvideoconferencing,shalltakeupfollowingmattersaspertheroster:-

a.Urgentmatters
b.Non-urgentmattersfiledduringthelock-down.Thenumberofsuchcases

shallbe,however,restrictedfrom 3to5beforeeachHon’bleBench.
c.Regularmatterswheretheconsentforfinalhearinghasbeenreceived

from boththesides.

2)Thecause-listfortheHon’blecourtsconductingproceedingsthroughphysical
modeshallnotordinarilyexceed25cases.Incase,thenumberofthematters
exceeds,thepreferenceshallbegiventourgentcasesandtheremainingmatters
shallbeadjournedasperthedirectionsoftheHon’blecourt.

3)ThebuildingshallbehandedovertotheHouseKeepingstafffordeepcleaning
andcompletesanitizationby3pm oneveryworkingday.

4)Onthebasisofadvancejoint-informationreceivedfrom theAdvocatesofany
particularcase,thematterfixedforphysicalhearingforaparticulardatemaybe
takenthroughvideoconferencingonanysubsequentdayasperthedirectionsof
theHon’bleCourt.Similarly,onthebasisofadvancejoint-informationreceived
from theAdvocatesofanyparticularcase,thematterfixedforVirtualhearing
maybetakenupthroughphysicalmodeonanysubsequentdayasperthe
directionsoftheHon’bleCourt.Suchadvancejoint-informationbeenteredonthe
prescribedproforma,scannedandemailedfiveworkingdayspriortothedateof
listingtodesignatedemailIDsorphysicalcopythereofbefiledatthefiling
counter.
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(H)GeneralRegulations

1)Vehicularentryandpedestrianentrywouldbepermittedonlyfrom GateNo.7.
Theexitofthevehicleswouldbepermittedfrom GateNo.5only.

2)Advocate/Registered Clerk/Party-in-person shallbe permitted access to the
FilingCounterforfilingofcasesandforremovalofobjections.

3)Advocatesshallbepermittedentryforusingvideoconferencingfacilitycreatedat
thegroundflooroftheMainBuilding(ABlock).

4)The litigants,wherevernecessary,shallbe permitted entry to meettheir
respectivelawyersintheLawyers’ChamberBlocksasperthetimingsfixedby
DHCBA.Suchvisitshallbestrictlyaspertheapprovedtimings.

5)Oathcommissioners/typists/stampvendors/etc.shallbepermittedentryin
theCourtcomplexasperroster.

6)MedicalFacilities in the form ofan additionalAmbulance with complete
infrastructuretotackleCovid-19emergenciesshallbestationedduringworking
hoursintheHighCourt.Thereshallbeanearmarkedroom intheHighCourt
dispensarydesignatedasCovid-19IsolationRoom,tobeused,asandwhenan
infected person ora person reflecting Covid-19 symptoms is found.The
infected/symptomaticpersonshallbeimmediatelyshiftedtotheIsolationRoom
tillhe/sheistakentothehospital,afterwhichtheIsolationRoom shallbe
sanitized.The High Courtdispensaryshalldepute extra medicaland para-
medicalstaffandenhanceinfrastructureasrequired.
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